
 243  Matters  under

 यह  मसला  हल  कर  दिया  जाएगा।  यह
 हमारे  देश  का  अन्दरूनी मामला  है।  केन्द्रीय
 सरकार कुछ  करने  के  लिए  तैयार  नहीं  है  1
 हम  जम्हूरियत  की  बात  दुनिया  के  सामने
 करने  हैं।  अपनी  आवाज़  दुनिया  के  अन्दर
 उठाते  हैं।  वहां  हम  इंसाफ  मांगते  हैं  लेकिन
 यहां  हम  अपने  दस  लाख  लोगों  को  कब  तक
 गुलाम  बनाए  रखेंगे,  लोकशाही के  हकूक
 कब  तक  हम  उनके  छीने  रखेंगे?  अगर
 म  इंसाफ  उनको  नहीं  दे  सकते  हैं  तो  हमें

 देश  पर  राज्य करने  का  कोई  हक  नहीं  है।
 यह  एक  कलंक  है  हमारे  मारे  पर  ।  इस
 सार्वभौम  सभा  गृह  में  भारत  के  दस  लाख
 लोग  इंसाफ  की  मांग  कर  रहे  हैं  लेकिन  आप
 उनको  इंसाफ  देने  के  लिए  तैयार  नहीं  हैं  ।
 इन  लोगों  ने  अपने  जायज  हकूक  के  लिए

 करण  होहो।  वे  शहीद हो  रहे  हैं।
 महाराष्ट्र  लेजिस्लेटिव  काउंसिल  ने  रेजोल्यूशन
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 इन  लोगों  को  इंसाफ दें  ।  अगर  भाप  नहीं
 देना  चाहते  हैं  तो  सदन  में  एक  बार  उठ  कर
 आप  यह  कहदे  कि  इन  दत  लाख  लोगों  को
 जब  तक  आप  प्रधान  मंत्री हैं  इंसाफ  नद्दी
 मिलेगा  तो  मैं  इस  सवाल  को  उठाना  बन्द  कर
 दूंगी।  आपकी  जो  भी  राय  हो  आप  बताएं  -
 उनको  आप  इंसाफ  दें  ।
 iy),  MINORITIES  COMSUBSICN

 SHRI  G.M.  BANATWALLA  (Pon- nani)  :  Mr.  Speaker,  Sir,  the  Govern-
 ment  of  India  has  been  Pleased  |  to  appoint 2 with  Mr.  M.R.  Masani,  as  its  Chairman. The  primary  objective,  as  mentioned  by the  Government  of  India,  in  its  notifica- tion,  is  to  provide  “effective  institutional  arr-
 angements "for  “‘effective  enforcement  of  all the  safeguards  provided  for  the’”  ligicus  and. Conatituti_
 in  the  Central  and  State  laws,  in  Govern- ment  policies  and  administrative  schemes enunciated  from  time  to  time.”  The
 step  taken  by  the  government  is  laudable, but  it  is  rather  unfortunate  that  whilc the  primary  objective  is  to  provide  an the Minorities  Commission  as  set  up  by  the
 government  is  clearly  most  ineffective. Its  recommendations  will  not  be  binding upon  the  government.  The  Commission has  not  even  mandatory  powers  to  require the  central  or  the  state  governments  to
 provide  Foal  information  &

 it  may  re-
 quire.  ८  Notification  mi  expresses अ  pious  wish  in  the  words  that  “the  Govern- ment  of  India  trusts  that  the  state  govern- ments  and  the  Territory  administration and  others  concerned  will  extend  their fullest  cooperation  and  assistance  to  the commission’.  Such  a  state  of  affairs  is most  unsatisfactory  especially  in  the  con- text  of  the  situation  prevailing  at  present. The  Commission  has  been  deprived  of  its teeth  and  effectiveness  in  a  very  important and  Sensitive  area.
 13.00  hrs,

 The  Minorities  Commission  will deal  with  both  the  religious  and
 linguistic  minorities.  It  is  needless  to  bring
 linguistic  problems  within  the  scope  of in  view  of
 article  350(B)  of  the  Constitution  which

 ready  appoints  a  special  officer  for
 linguistic  minorities.  The  need  of  the
 hour  is  to  see  that  the  recommendations of  the  special  officer  are  made  obligatory

 and  to  see  that  there is  no  blending  of blems  of  the  and the
 minorities,  one  overshadowing  the  other.

 Further  it  would  have  been  in  the  fitness
 of things if  a  suitable person  from  among
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 tne  largest  minority  of  the  country,  name- ly,  Muslims,  had  been  appointed  as  chiar- man  of  the  Minorities  ission.  The failure  has  brought  much  disappointment in  its  wake.

 It  is  also  necessary  that  the  Minorities- Commission  be  given  an  independent and  constitutional  status.  These  and other  factors  have  resulted  in  much  dis- contentment,  particularly  among  the
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 and  distribution  which  always  ends  ine tragedy  every  year.

 So  the  government  has  to  review  the of  prohibition  with  reality  and initiate  a  national  debate  on  prohi- bition  and  evolve  a  consensus  before  टान forcing  it  by  law.  May  I  take  this  oppor- tunity  to  appeal  to  the  Government  and also  to  the  Prime  Minister  who  is  present here  and  who  is  very  much  interested  in Prohibition  to  take  all  steps  to  prevent Muslims.  While  I  appeal  to  all
 fully  with  the  Commission  so  that  there is  a  positive  response  to  @  grave  and
 challenging  task,  I  fervently  appeal  to this  House  and  the  Government,  both, to  consider  and  meet:  the  thoughts,  feelings and  sentiments  of  the  largest  minority  of the  country  and  to  be  true  to  the  primary objective  of  the  commission,  namely,  to provide  a  really  effective  institutional
 arrangement.
 १  Liquor  Potsoxtno  Cases  in  Dever

 SHRI  VAYALAR  RAVI  (Chirayinkil): Under  rule  377  may  I  draw  the  attention of  the  House  and  the  government  to  the
 tragedy  of  liquor  poisoning taken  ayvay  the  lives  of  ten  persons  in  the
 Capital.  The  incident  is  not  an  isolated one,  1013  happening  in  different  parts  of the  country  on  different  occasions  due  to the  large  scale  netwook  of  manufacture and  distribution  of  illicit  liquor.  The  illicit liquor  is  very  injuriouss  and  it  causes  death of  many  persons  every  year.  Yet  people, especially  the  poor,  resort  to  the  con-

 sumption  of  illicit  liquor,  hooch,  in  a
 big  way  and  it  is  freely  available  at  a
 cheap  rate.  Unfortunately  the  govern- ment  and  the  authorities  could  not  break the  empire  of  the  gansters  vending  illicit
 liquor.

 The  Delhi  tragedy  is  a  clear  expres- sion  of  the  failure  of  the  authorities  to check  illicit  liquor  distribution.  There is  a  suspicion  among  the  people  that  a section  of  the  police  are  also  in  connivance with  the  culprits.  The  whole  tragedy throws  light  on  the  underground  world of  illicit  liquor  and  everyone  has  to  think over  prohibition  policy.  The  policy  of
 prohibition  is  very  ideal  and  spiritual.  But at  the  same  time  in  a  vast  country  like
 India  it  seems  that  it  is  impossible  to
 enforce  the  law  of  prohibition  especially when  different  sections  of  society  drink by  custom  and  religion.  bition
 should  not  be  a  hot  of  force

 or  com-
 pulsion.  It  is  to  roug!  uasion
 and  education  of  the  people.  ‘The  present policy of  the  government can  only large  scale  manufacture of  illicit  liquor

 the  manufacture,  distribution  and  con-
 sumption  of  illicit  liquor  ?

 13-05  hrs
 DEMANDS  FOR  GRANTS,  1978-79—contd.

 Mmrustry  oF  Ixpustry
 MR.  SPEAKER  :  The  House  will  now take  up  discussion  and  voting  on  Demand Nos.  58  to  61  relating  to  the  Ministry  of

 Industry  for  which  nine  hours  have  been allotted.

 Sarvashri  Vasant  Kumar  Pandit, Shibban  Lal  Saksena  and  K.A.  Rajan
 have  tabled  cut  motions  to  the  Demands for  Grants  relating  to  the  Ministry  of
 Industry.  I  would  like  to  know  if  they are  present  in  the  House  and  desire  to move  their  cut  motions.

 SHRI  हू.  A.  RAJAN  (Trichur)  :  I
 am  moving  my  cut  motion.

 MR  SPEAKER  :  Motion  moved  cf
 “That  the  respective  sums  not  oe

 ceeding  the  amounts  on  Revenuc
 Account  and  Capital  Account
 shown  in  the  fourth  column  of
 the  Order  Paper  be  granted  to
 the  President  out  of  the  Con-
 solidated  Fund  of  India  to  com-
 plete  the  sums  necessary  to  defray
 the  charges  that  will  come  in
 course  of  payment  during  the
 year  ending  the  gist  day  of
 March,  1979,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos.  58  to  61  relating
 to  the  Ministry  of  Industry.”


